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together. After that we have gone 
back to the original complaint; pre
parations have been made for that and 
now they are complete. All the 
memoranda, rejoinders, have been 
done and the hearing of the case will 
begin on the 21st September.

1 cannot say what their final find
ings will be That is for the court 
to decide Nor can I say—it all de
pends on the finding—anything about 
the sanctions.

Dr. Ram Subhag Singh: Being a
purely political matter, may 1 under
stand that only the wishes of the 
qeaqle at Na.^x HaxeU and D&dta 
will be binding on us*

Shri Jawaharial Nehru: I cannot
answer a hypothetical question I do 
not know what the court might decide 
ultimately How can I say that—what 
will be binding and what we can 
give effect to or not before we know 
what it is*

Dr. Sushlla Nayar: Does Mr Chagla 
continue to be our judge on the In
ternational Court now* I understand 
that most of the judges have ex
pressed a wish that Justice Chagla 
should continue to be on that bench 
Has the Government of India agreed 
to that?

Shri Jawaharial Nehru: 1 think when 
Mr. Chagla became our Ambaasadoi 
in the United States we referred this 
matter to the court there,—whether 
there was any objection to his con
tinuing To the best of my recol
lection. they said they had no objec
tion, and so he is presumably conti
nuing there
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Will the Prime Minister be pleased)
t0 state

(a) whether it is a fact that the- 
Ipteraational Commission for Super
vision and Control in Laos is not func
tioning properly due to recent deve- 
lCTpments in La as:

(b) whether the Government of 
lrtdia have approached the Govern
ments of Britain and Russia for re
organising the International Commis
sion*.

(c) whether the Government of 
Ifidia have also approached the Gov
ernments of Canada and Poland who 
afe represented on the Commission ire 
tpe matter, and

<d> if so, the outcome thereof*

The Deputy Minister ef External 
^flairs (Shrimatt Inhabit Menon):
(*) Hie International Commission for 
supervision and Control in Laos 
adjourned sine die on the 19th July* 
1058 with the proviso that it may be* 
reconvened “in accordance with nor
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mal procedures” In view of recent 
developments in Laos end on the Laos- 
North Vietnam border, the Chairman 
of the Laos Commission (India) pro
posed that the Commission should be 
reconvened It has not been possible 
however, to do so because of the 
opposition of the Government of Laos 
and the fact that the Government of 
Canada have not appointed their dele
gate to the Commission The Chair
man thereafter requested the two 
Geneva Co-Chairmen to consider this 
situation and issue necessary direc
tions

(b) Yes.
(c) The Government of India have 

approached the Government of Canada 
on this subject The Government of 
Canada, however, pointed out that as 
the Laotian Government was opposed 
to the reconvening of the Commission 
they could not take the step suggested

The Government of Poland have 
been agreeable to tbt* reconvening of 
the Commission

(d) In view of the situation 111 Li»j-< 
deteriorating, the Primp Minister s< t 
messages again to the two Co-Chmr 
men of the Geneva Conference (Unit 
ed Kingdom and the Soviet Umon' 
as also to the Prime Ministers of La -> 
and Canada In these messages i ( « a  
pointed out that the procedures fot 
conciliation and mediation laid down 
m the Geneva Conference should bi 
followed, as otherwise the Geneva 
Agreement, would lapse, and the Co 
Chairmen were requested to indicate 
what the Government of India and thr 
other Governments concerned can do 
to initiate mediatory and conciliator 
processes to ease the tension and 
conflict in Laos It is understood that 
the two Co-Chairmen are m consulta
tion over the situation m l^aos

8fcri Radha Raman: May 1 know 
whether, m view of the responsibility 
devolving on the Indian Government 
as chairman of this Commission, any 
communication from the Indian Prime 
Minister has gone to (he Prime Minis 
ter of Canada and also if any commu
nication has been received by him from

the North Viet-Nam premier and, if 
so, whether any suggestions in reply 
were received or were given is order 
to be able to fulfil that responsibility 
which has devolved on India?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): We have been frequently in 
communication, first of all, with the 
two co-chairmen of the Geneva Con
ference, that is, the Foreign Ministers 
of the United Kingdom and the Soviet 
Union, further, with the Prime Minis
ters of Canada, of Laos and also of 
North Viet-Nam, and occasionally with 
some others too

Shri Tridib Komar Chaudhnri: Has
the Government reason to believe 
that the restrictions imposed by the 
Geneva agreement on arms imports 
into the Indo-Chinese States and the 
strength of the armed forces, have 
been transcended and the present dis
turbances m Laos are attributable to 
this factor’

Shri Jawaharlal Nehru: That is a
mattei of interpretation and opinion 
Under the old agreement,—I am 
actually speaking from memory—onlj 
the French were allowed to keep some 
military forces near Laos for training 
4tid other purposes and other forces 
a <_rc not permitted to do that He 
M*ntlv the French have withdrawn 
some of their officers and others and 
h<«d tome to an agreement. I think 
with the United States, that som> 
United States officials, I think about 
200 or *-o trainers and others, shoulc 
go therr to take the place of the 
French On the one side, it is said 
that this is an infringement, on thi 
other side, it is said that this is no* 
at all an infringement It is a matter 
of interpretation there

Shrl KhadHkar Recently it was 
reported that Mr Selwyn Lloyd and 
Mr Gromyko had some discussion, as 
Co-Chairmen of the Conference in 
Geneva May 1 know If Government 
knows what progress, if any, was made 
in those talks, what was the nature of 
the talks and whether it was M p fci 
for the revival of this Comnrtwtant
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Atari Itwiharltl Nehru: I cannot 
give an account of those talks chiefly 
because I do not know the detailed 
nature of the talks I have been kept 
informed that there were talkb and 
that they were considering what to do 
That is all I know Meanwhile, of 
course, there is some kind ot conflict 
proceeding in Laos

Shri Hem Barna May 1 know 
whether the attention of our Gov
ernment has been drawn to a state
ment made by the British Minister of 
State for Foreign Affairs, Mr John 
Profumo, to the effect that Britain 
has received a letter from the Prime 
Minister on this question and Britain 
has already replied to that letter If 
so, may I have a broad idea about 
the contents of the two letters7

Shri Jawaharlal Nehru I cannot 
give *n utea of confidential letters, 
but I can give the House a broad 
idea of the position that we have 
taken up in the>c matters First of all, 
as the Chairman countr> o>f that 
Commission, wt are naturally con
cerned We arc there simply because 
of the Geneva agreements, it is under 
the agreement that we are there If 
the Geneva agreements do not func
tion, then we h B ve  no place left there 
The Geneva agreements were drawn 
up at a certain time of serious con
flict m Indo-China, Viet-Nam, Laos 
and Cambodia and they were meant 
to put an end to this conflict and to 
isolate m so far as possible the Indo- 
China State* from other conflicts m 
which other great powers might be 
interested—the cold war, the hot war 
and all that The whole conception 
of the Geneva agreement was to cut 
the States off from pressures from 
the great powers, so that they may 
work out their own destiny as best 
as they could and we were appointed 
Chairman The Commissions, I be
lieve, have done good work in pre
venting such conflicts, because it was 
rather a precarious balance all the 
time and difficulties have been con
stantly arising

Now, when this difficulty arises in 
Laos, our natural attitude is that 
the Commission should help in pro
cesses of mediation, but the Com
mission cannot obviously meet over 
the head of the Laotian Government 
and against its will It can only 
meet if they are willing that it 
should meet and the Laotian Govern
ment has not been willing Our atti
tude again is, whatever is done should 
be done within the terms of the 
Geneva agreement The Geneva 
agreement appointed the Commission 
as well as gave considerable autho
rity of the two Co-Chairmen The 
two Co-Cha rmen mav devise methods 
of dealing with the situation m terms 
of the Geneva agreement They can 
onlv do so with the consent of the 
parties concerned

Shri Nath Pal There are reports 
that the Laotian Government has ap
proached the Government of India to 
depute some independent observers to 
ascertain the facts Such reports have 
appeared in almost all the national 
papers of yesterday Is there anv sub
stance that such an approach was 
made to our Government7 Hus is in
dependent of our membership of the 
Commission

Shri Jawaharlal Nehru Something 
has appeared in the Press, but we 
have no direct request to that effect 
or information

Shri Khadikar In case this request 
is made to the Government of India, 
will the Government accept it, in 
order to avoid the dangerous poten
tialities of the situation7

Mr Speaker That is a hypothetical 
question let the request come

Shri Hem B u n  Ma> I know whe
ther it is a fact that Britain is of 
the opinion that this integration of 
the Pathet Laos battalion with the 
Royal Laotian battalion is a domestic 
affair and there is no dis-peace on 
this account and therefore Bntain is 
of the emphatic opinion that there 
should be no reconvening of the Com
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mission? May I know whether this 
ha* been communicated to us in that 
confidential letter that Britain has 
written to us? I want to know it be
cause they have not kept it confiden
tial. The Minister of State for For
eign Affairs has not kept it confi
dential; he has said like that on the 
floor of Parliament So, if it is com
municated to us. we can also do the 
same.

Shri Jawaharial Nehru: There is 
nothing very categorical about these 
matters The two Co-Chairmen, I 
take it, are searching for some way 
out. They may emphasise one as
pect or the other. It has been point
ed out to us that the Commission 
cannot be reconvened without the 
consent of the Laotian Government 
It is an obvious fact that we cannot 
impose ourselves: we cannot infringe 
on Laotian sovereignty That is per
fectly true, but conditions may arise 
when, if the Laotian Government is 
willing, others will also be willing

Central Institute for Machine Design
ing, Ranchi

*293. Shri Bam Krishan Gupta: Will 
the Minister of Commerce and In
dustry be pleased to refer to the reply 
given to Starred Question No 1381 on 
the 19th March, 1959 and state

(a) at what stage stands the scheme 
for setting up a Central Institute for 
Machine Designing at Ranchi' and

(b) the steps taken so far for setting 
up this Institute*

The Minister of Industry (Shri 
Maanbhai Shah): (a) and (b) The 
whole question is under active consi
deration

Shri Ram Krishan Gupta: May I
know whether any assistance has been 
received from the USSR so far for set
ting up this plant*

Shri Mannbhal 8hah: In the mam
report, the Soviet team recommend
ed one institute of a central nature for 
designing and another for training a 
technological training institute The

whole question today is under con
sideration. No further report has bean 
either called for or received from the 
Soviet Union. Some steps have already 
been taken and the National Indus
trial Development Corporation in its 
la<t meeting decided to set up tech
nological consultancy bureau. As the 
Government is giving the high—* 
importance to the designing and pre
paration of project report in the coun
try. ever}’ unit in the public sector 
ha? been asked to devise a scheme for 
setting up a built-in designing ins
titute or centre within the project it
self The question of an integrated 
institute as envisaged in the Soviet 
report is still under consideration

Shri Tangamani: In addition to this 
integrated central institute, wtikdh is 
going to be set up m Ranchi, may I 
krtow whether branch institutes are 
going to be set up in the public sec-' 
tof in Hindustan Machine Tools, Chit- 
taranjan Loco Works, etc *

Shri Manubhai Shah: Exactly; that 
is what I mentioned to the hon. 
Hpuse We have already issued in
structions to all the important units 
,n the public sector that they should 
h»ve their designing centres built in 
wjthin the project itself and it should 
bF located in the project, so that all 
the officers of a technical nature can 
bt> drawn upon and their services 
could be utilised They can be taught 
the whole aspect of designing and 
project preparation Their inflow 
would again go back to the produc
tion units and we can get trained per
sonnel for the designing and project 
centres

Shri Tangamani: Have any steps
been taken about the Hindustan 
Machine Tools*

Shri Manubhai Shah: Yes, Sir; the 
Board has already approved of a de
signing centre much before the 
Soviet report was received. About 94 
designing personnel are being consi
dered for appointment to increase the 
capacity of the Hindustan Machine 
Tools and also to look after the spe
cial purpose machine tools which 
have so far not been covered.




